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Quebec, Lucien Bouchard, who was in
the forefront of the sovereigntist
campaign, has stated that Mr. Parizeau's
statement does not reflect what the
sovereigntists think or the way they
behave.
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Border Dispute Between Maharashtra
and Karnataka

312. DR. BAPU KALDATE: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Chief
Minister of Maharashtra had met the
Prime Minister and Home Minister in
regard to Maharashtra Karnataka Border
dispute; and

(b) the steps taken by Government to
solve the border dispute?

THE MINISTER OF STATE OF THE
MINISTRY OF HOME AFFAIRS:
(PROF. MEIJINLUNG KAMSON): (a)
and (b) The boundary dispute between
Maharashtra and Karnataka has been
pending eversince the reorganisation of
States in 1956. The Government of India
has appointed the Mahajan Commission
to look into this issue and it gave its
recommendations in 1967 which were
accepted by Karnataka in toto whereas
the Government of Maharashtra rejected
them. The differences are persisting.

The Government of India is of the
view that the dispute has to be resolved
primarily by the two State Governments
concerned  through  discussions and
mutual accommodation and it would be
glad to render necessary assistance to the
State Governments concerned in this
regard.



